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4.7. 9 t P This miscellaneous 	plic ati on 

N.4O9/l997 has arisen out of Original 

Applicatin NO. 569/96 which was disposed 

of 	by the order dated 7.896 at the 

admission st-;age with a direction to the 
N 

Ie s p nd e n t No. 4 t o c ons ide r and d is pose 	 4) 

of the rep cesentation of the applicant 

iendinc efore him. The grievance of the 

applicant, in the original application, 

iE that he :as appoiited on adhoc oasis a 
s~ a 

permanent Way L'Stry in the scale of Ps.140-

2300/- from the post of permanent Way 

i4ate in the 5cale of Rs.9001500/_.The 

Divisional Railway Manager,Waltiar had 

jsued a letter on 17/20th Novem:jer, 

195 calling for app1icati:flS fran the 

willing staff to ap ar in a selection 

for filling up of vacancies of permanent 

Way 	.stry In the original petitiOr, the 

g ri vance of the petiti one r was that 

jritimati ri of this letter was not sent 

to him and therefore, he ci1d not apply 

and was, thus, deprived of a chance of 

oeinc considered to the post of permanefl 

Way.5try. His second grievance in the 

Original Appli,&aticn was that even thoug 

he was w rking as permanent Way Astry 

on acm CE oasiE he has not been paid his 

emolomerlts to that post. In aCCOaflCe 

witL the direction of the Tribunal vide 
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order dated 7,3.96, the Resporiient No.4 h 

djsLosedof the representaLion of the 

Elpplicarlt. His order disposing of the 

rerestntation cf the applicant is also 

arre<ed to this LSceflaneous Application. 

rom this order, it ape ars that the prayer 

o the applicant for getting emoluments 

of the post of permanent Wy 4stry has 

ocen fully met. As 	gards other prayer 

reqrfing c nside ration of his representa. 

t.on, Resp ndent N0.4 rreLtioried in his 

peainq order that the concerned Letter 

:f the Divisional Railvay 	nager,Waltairj 

i.j.5 not received in his office and the rofode, 

it uas not possible fo him to inform the 

applicant.In view of this, Respondent No.4 

ha3 indicated in his order that the 

rErescntation should have been filed 

)E fore the Divisional Railway ,Lanag-r,~;a14,40 
k 

I; is submitted by the learned lyer for 

peLitincr that the petiti net has aircad 

filed a representation before the D.R., 

Wal--airp on his grievance cell.It is subu1tte 

the learned lawyer for the çetitiner that 

- 	 he v.7 i 1i another representation within 15 days 

from the date of this order,it view of the fact 

sht the original representation may not be 

a;ajjable in the office of the DRM t'altaite.. 

in view of this, the petitiner is directed 
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to file a representation to the ReSpnden 

N0.5  and 6 •Respondents 5 and 6 are di rec LT 

to diEpoe of the cepresentation within a 

r)erlcd of 3 months from the date of eceip 

OL the representatian and intimate the 

a - p1icant of the order within 15 days 

thereafter. 11,A. is disposed of with the 

a3ove directicn. 

Vice-C a1rma 


